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CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUTTA BENCH, KOLKATA

O.A. 350/00926/2017 
M. A. 350/00630/2017

Order dated: 27.11.2018

Hon'ble Ms. Bidisha Banerjee, Judicial Member 
Hon'ble Dr. Nandita Chatterjee, Administrative Member
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To.the GpVt.vbf-.India,.
' Ministcy'of Labour &.Employrnent,
, Shrarha.Sadani 
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, ' 2v-.Cenfeal/PToy-idenTFtihd Gtfmmissiqner,

Employees' Provident Furfd Organization, 
Ministry of Labour & Employment,
Head.Office, Bhavishya Nidhi Bhavyan, / 
>14, Bhikaji Kama Place,, 1 *

.. New delhfV'llO 066.^
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3. Additional Central Provident Fund 
Commissioner(HQ),
Employees' Provident Fund Organization, 
Ministry of Labour & Employment,
Head Office, Bhavishya Nidhi Bhawan,
14, Bhikaji Kama Place,
New Delhi -110066.c.

4. Additional Central Provident Fund 
Commission (KZ),
Employees' Provident Fund Organization, 
Ministry of Labour & Employment,
DK Block, Sector-ll, Karunamayee, .
Salt Lake City,
Kolkata - 700 091.
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5. Regional Provident Fund Commissioner, 
Regional Office,
Kdlkata,
Employees' Provident Fund Organization, 
Ministry of Labour & Employment,
DK Block, Sector-11 Karunamayee,
Salt Lake City,
Kolkata - 700 091.

Respondents.

Mr. S.K. Datta, CounselFor the applicant

, Mr. K. Sarkar, CounselFor the respondents
\& %V 65 \Si. •
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This O.A: has been preferred seekingithe following reliefs:
.ir'

•fc* -

VS '

\fg"'

"8.(a),An order |pldihg^ha{5|^|d^ateflr'5^ 201 is^in law and 

noa-est and acc^dinBlyrafjy^etfeirlyftt^bra^i^much circular's afso bad 

in laW'and untenable^' ''
v..

(b) An order quashing and/or setting aside‘the impugned order dated
1.6.2017. ,
(c) • An benefits/f MACP

as1 ordered^to b'ei;^1tb&r^awn pursuant to theTeircular dated 5.11.2015 and 
by impugned brderdate% 1.6.2017. -

An order directing the . respondents to. refund the amount, if any, 
recovered from, the salary of the applicants' and/oj^any other benefits of 
the applicants. ' ' ' ’' ' ^ ^

i
4

(d)

(e) An order directing lWe";respofidents to,-restore all benefits after 
restoring the MACP benefits granted to the applicants with all
consequential benefits.

An order directing the respondents to produce/cause production of 
; all relevant records.

. / (f)

(g) Any other order or further order/orders as to this Hon'ble Tribunal 
may seem fit and proper."

r.

The applicant vide his letter dated 27.11.2018 has requested his Ld.2.

Counsel as under:
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“I along with 62 others filed the above mentioned Original Application 
before the Hon'ble Central Administrative Tribunal, Kolkata Bench being 
aggrieved by the Order dated 05.11.2015 whereby our MACP benefits were 
withdrawn and being aggrieved by the decision of recovery of the benefits 
extended to us by way of MACP.

That recently as per clarification of Head Office letter dated 31.07.2018 an 
Order No.T-219 dated 12.11.2018 has been issued whereby we have been 
again granted the benefits of MACP w.e.f. the dates when we were granted 
such benefits. A copy of the said Order dated 12.11.2018 is enclosed.

in view of the above I request you to get our case disposed of in the light of 
the Order dated 12.11.2018 passed by the RPFC, Kolkata and also for 
extension of all consequential benefits in terms of the said Order.'"

"i • " 1 •*

in view of the same^the'O.A. is disposed [Of/with consent 

parties, with a directian upon the?i:ef^a^Ife?ito release the^admissible dues and
■ y’ ,a\

consequential-benefits in.accord a nee with law?' y h

Accordingly thep^st^^^^r2**eon^,uently 

350/00630/2017 whici|^as~bee1^fi®^r^afea|ion/varjat'i.bn of the interim' order,

of both the3.

the M|A. No.4.
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stands disposed of. ■S-irss.

r" "■/Since the applicants'^Tye 65%f|Ml>er^let%ndiylduai'COurt fees be famished
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by the applicants tb-obtain'a-copy of this order.
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.Mr

J.______
(Bidisha Banerjee) 

Judicial Member
(Dr. Nandita Chatterjee) - . 
Administrative Member
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